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Start VaJfl»jr*®:  Therefore, I should 
be given an opportunity.

Hr. Speaker:  No, never.  I am tel
ling him what happened  and what 
ought to happen.  Whenever an hon. 
Member  tables  an  adjournment 
motion, unless I give my consent,  I 
won’t allow him to raise it here.  I 
give it in advance.  If I  have  not 
given my consent, and if he is not 
satisfied with that and if he h>»s got 
certain reasons, I do not want to shut 
him out.  He may bring it up to me 
in my Chamber.  I will consider this 
matter and if 1 revise my opinion, I 
will certainly bring it up here  the 
next day.  Let us follow that practice 
instead of creating this kind of dis
turbance.  He may be under the im
pression that I have disallowed it un
necessarily; I may be under  the im
pression that he unnecessarily gets up 
notwithstanding my order.

It is not as if it is  permanently 
barred.  He can persuade me.  There
fore, I request him to come and see 
me.  If he has  any doubt and if 1 
agree that it is a matter of such im
portance, I will bring it up tomorrow. 
Otherwise, I have suggested  certain 
things to be followed. Nobody should 
hereafter raise the matter in this way.

12 03 hrs.

tion Act, 1987, a copy of each of the 
following Rules:

(i)  Delhi  Municipal  Corporation 
(Determination of final issue 
rate of water)  Rules,  1958 
published in  Delhi  Gazette 
Notification  No.  40|5]58(I)— 
Delhi dated the 22nd August, 
1958. [Placed in Library. See 
No. LT-909|58.]

(ii) Delhi Municipal Corporation 
(Determination of cost of dis
posal of sewage) Rules, 1958, 
published in  Delhi  Gazette 
Notification No.  40|5|58(II)— 
Delhi dated the 22nd August, 
1958. [Placed in Library. See 
No. LT-910|58-1

Amendments to  Central  Excise

Rules

The  Deputy Minister of  Finance
(Shri B. R. Bhagat):  I beg to lay on
the Table, under  section  38 of the 
Central Excises and Salt Act, 1944, a 
copy of Notification  No.  GSR  744 
dated the 30th August, 1958, making
certain further amendments  to  the
Central Excise Rules, 1944. [Placed in 
Library.  See NO. LT-907|58.]

PAPERS LAID ON THE TABLE

Union  Public  Service  Co m m issio n 

(Consultation)  Regulations

The Minister of State in the Minis
try of Home Affairs (Shri Datar):  I 
beg to lay on the Table, under article 
320(5) of the Constitution, a copy of 
the Union Public Service Commission 
(Consultation)  Regulations,  1958. 
[Placed in Library.  See  No.  LT- 
906|58.]

Notifications under  Delhi  Munici

pal Corporation Act

Shri Datar:  I beg to lay on the
Tahle, under sub-section(2) of section 
479 of the Delhi Municipal Corpora -

12.04 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following  messages received  from 
the Secretary of Rajya Sabha:—

(i) “In accordance with the pro
visions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business  in 
the Rajya Sabha, I am direc
ted to return  herewith  the 
Central Sales  Tax  (Second 
Amendment) Bill, 1958, which 
was passed by the Lok Sabha 
at its sitting held on the 28th
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August, 1958, and transmitted 
to the Rajya Sabha tor  its 
recommendations and to state 
that this House has no recom
mendations to make to  the 
Lok Sabha in regard to  the 
said Bill”.

(ii) “In accordance with the pro
visions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha 
I am directed to inform the 
Lok Sabha that  the  Rajya 
Sabha, at its sitting held on 
the 8th September, 1058, ag
reed without any amendment 
to the Sugar Export Promo
tion  Bill,  1958,  which  was 
passed by the Lok Sabha at 
its sitting held on the 26th 
August, 1958.”

12 *05 hrs.
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STATE IN TORT
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STATEMENT RE: EXPLOSION OF 
AMMUNITION  PACKAGES  IN 
PATHANKOT

Tbe Parliamentary Secretary to tbe 
Minister of Defence (Shri Fatehslngh- 
rao Gaekwad): With your  permis
sion, Sir, I would like to make a state
ment on behalf of Shri V. K. K"i.=hna 
Menon.

Further to the statements that the 
Minister of Defence made  in this 
House on the 25th and 27th February, 
1958,  regarding  the  explosion  at 
Pathankot, which took place  on the 
24th February, 1958. I beg to submit 
that the Court of Inquiry which was 
instituted to inquire into the explo
sion has completed its work..........

Mr. Speaker: How long iB it?

Shri Fatehstnfhno Gaekwad: About 
two pages.

Mr. Speaker:  This is a statement
relating to the explosion in Pathankot 
in February last.  It may be laid on 
the Table.  Hon. Members can read it 
themselves.

(Remainder of the statement laid on 
the Table)

In accordance with the report sub
mitted by the Court, the number of 
casualties of Civilians involved in the 
explosion was 37, of whom 34 died; 
eleven bodies wer;  recovered  and 
identified and the remaining  23 are 
missing, presumed to be killed.  The 
number of casualties of Army person
nel  was  16  of  whom 8  died, 
five  bodies  were  recovered  and 
identified  and Z  are  missing, 
believed  killed.  The  damage  to 
the Railway property has been assess
ed  by  the  Court  of  Inquiry  as 
Rs. 1,25,300.  The loss to the Defence 
property and stores has not yet been 
finally assessed, but it is feared that 
this will be of the order of Rs. 11 
lakhs.

The  unloading  of explosives  was 
being done with due care under the 
supervision of trained and experienced 
personnel and there was no evidence 
of negligence or carelessness on their 
part.  The wagons were received at 
Pathankot intact and there is no evi
dence to prove that the explosion was 
due  to  any  act  of  sabotage.  The 
civilians who were employed on the 
unloading work  were  regular  em
ployees of the Ordnance Rail Head 
group at Pathankot. The explosives in 
the wagons were inspected prior to 
their despatch in accordance with the 
regulations  In view of the fact that 
most of the essential witnesses died 
instantly, it was not really possible to 
say conclusively what was the actual 
cause of the accident.  As all safety




